
IN THE CENTRAL ADMINISTRAT lifE TRIBUNAL: HYDERARAD BENCH: 
AT HYDE RABAD 

O.A.NO. 129/1994 

Date of Decision: 
?,)St 

BETWEEN; 

D. Venkat Reddy 

P. Lakshminarayana 

I 	 AND 

Telecom Commission rep. by its 
Chairman/Ex-Qfficio Secretary to 
Government of India, 
Ministry of Communications, 
Sanchar Bhavan, 
New Delhi - 110 001. 

The Chief General Manager, 
Telecommunications, 
Andhra Telecom Circle, 
Hyderabad!- 500 001. 

Applicant 

Respondents 

Counsel for the applicant: Mr. D. Madhava Reddy 

Counsel for the Respondents; Mr. V. Bhjmanna 

CORAM: 

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.) 

THE HON'BLE SRI B.S. JAI PARAMESHWAR: MEMBER .(JUDL.) 

i)flP)OItj 

(Per Honble Sri B.S. Jai Parameshwar; Neither (Judl.) 

1 	Heard Mr. Phaniraj for Sri D. Madhava Reddy for 

the applicant and Sri V. Bhimanna for the Respondents. 

2. 	This is an application under Sectidn 19 of the 

Administrative Tribunals Act. The application was filed 

on 7.1.1994. 
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There are 2 applicants in this O.A. They are pre-

sently working in the Telecom Engineering Services Group-B 

Cadre. They feel aggrieved because their junior Sri R.V. 

Kulkarni is drawing more 	 in the TE5 Group-B 
detailed 

Cadre. They have/their service particulars and that of 

Sri R.V. Kulkarni in page-2 of the O.A. 

The post of Junior Engineer is a circle post. 

The seniority list is maintained in every circle. Their 

next promotional post is the post of Assistant Engineer(AE). 
The 

They are Governed by/Telecom Engineering Service Group-B 

recruitment Rules 1981. 

They submit that due to.delay in promotion to the 

cadre of Assistant Engineers 1e some of the Junior Engineers 

were promoted on adhoc basis that an ad hoc promotee if 
4afl 

continued beyond 12 months earnedennual increment1  that thus 

Sri R.V. Kulkarni was promoted on ad hoc basis on 

eMn that he was reverted with effect from 6.4.1981that 

again Sri R.V. Kulkarni was promoted with effect from 22.4.81 

that at the time of his reversioh Sri R.V. Kulkarni was drawing 
on 

a pay of Rs.710/.. thaV\his promotion on ad hoc basis for the 

second occasionhis pay was fixed at Rs.710/- though as on 
4- 

21.7.81 his basic pay was Rs.530/- that thus promoting Junior 

Engineer on ad hoc basis created an anomalous situation whereby 

certain juniors drew more pay than their seniors and that thus the 
Cc.. compared 

are drawing less pay and allowanceto Sri R.V. Kulkafrii. 

Hence they have filed this CA for stepping up of 

their pay on par with that of Sri R.V. Kulkarni. 

The Respondents have filed counter stating that 

the applicants  belong to AP. Circle, that Sri R.V. Kulkarni 
a 	 been 

for whom teference as/rnade in the CA belongs to Boritay Circle 

that conditions indicated in FR.22 1 (a) i (old FR 224C) are 
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not attracted to the facts of this case. That there is no 

par with 
reason to step up the pay of the applicants On<that of 
Sri R.v. Kulicarni and that the O.A. be dismjssea. 

The point that arises for consideration in this O.A. 

is, whether a senior can claim Step up of pay with reference 

to the pay of his junior when they work in different units 

before promotion, and that the promotion was on the basis of 

the integrated seniority list. 

9. 	
Since various benches of this Tribunal in the 

country had taken divergent views on the above point, the 

question was referred to the Full Bench of this Tribunal and 

the Full Bench answered the above point in its judgerneñt/o 
rder 

on 20th Noveer, 1996j.n the following words: 
it 

(a) Stepping up can be granted only where 

there is a provision in law in that 

behalf, and only . accordance with 

that; and 	 47 

(b) a claim for stepping up can be made 

only on the basis of a legal right 

and not on pervasive notions of 

equity or equality; untelated to the 

content of statutory law." 

10. 	Recently 
2 
the Hon'ble Supreme Court of India Qn 23..9.97fln 

'L 
C.A. Nos.6277 of 1997 and batch hasheld that a junior 

who has been put in higher fixation of pay due to his ad hoc 

promotion earlier to his rgular promotion will not give 
• a 

right to the seniors to demand for the stepping up of 

their pay. 
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In.view of the above legal position, we feel 

that the applicants are not entitled to ariyof the reliefs 

claimed in the O.A. Therefore the O.A. is liable to be 

dismissed. 

Accordingly the O.A. is dismissed. No order as 

to costs. 

'j- /t, 

(H. RAJENDkA-4RASAD) 
MEMBER (jUDIcIAL) 
	

MEMBER (zDiiINISTiz¼TIvE) 

I 

Dated the _ 

KSM 



The Chaiztnan/E,&OtfiCiO Secretary 
to Covt.of India, 

Telecom CGmud. ssion, Mm .. ot Corr.muni cation s 
Sanchar Ehzfvnfl, tew 

the dbief General Maaager, 
relecornunications, Aadhra Tflecan circi, 
Hyderabad. 

3 • One copy to Mt. t). VPCA4C44a /?J4jr Advocate, CiT. 1hjd. 

4..Ono copy to Mr.V.Bhimarrna, Addl.CX,SC.CAT.HYd. 

One copy to HBWp(j4 CAT.Hyd. 

One copy to D.R.(A) CAT.Ryd. 

One spare copy. 
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in 
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Admititc3  and Interim directions issued. 
A1lowe 	 . 

Dispose\ of with Directions. 

Z'asmissed. 

Djsmjszea s- Withdrawn 
J1snissea/for default 

Orderewjedted 
N I 	

— o. order as to coti 
9_ 	rrPv'i 

Cntrj MrniaistrNva Tdbunal 

Ir 	JUL £ PATCH 

10 NOV*j 
win 

HYET-ABAD BENCH F 




